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HON'BLE VIKAS BUDHWAR, J.

Sri Subhash Chandra Yadav, learned counsel for the writ petitioner, as per 

the instructions received from his client, seeks withdrawal of the writ 

petition seeking to avail the remedy as permissible under law in the 

background of the fact that the Writ-A no. 17725 of 2021 which came to be 

decided on 23.02.2022.

Learned Standing Counsel has no objection.

With the aforesaid observation, the writ petition is disposed of.
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